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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	

11 

Original Application Nos. 164/2005 

Date of Order This the 24 "  day of June, 2005. 

The Hon'ble Sri Justice C. Sivarajan, Vice-Chairman. 

Sri Jyotish Das 
Superintendent, 
Belonia CPF, 
Belonia Tripura, 

• (Under Agartala Customs Divison) 
• 	 ...Applicant 

By Mr. K.N. Choudhury, Sr. Advocate and Mr. I. Chowdhury, 
Mrs. R.S. Chowdhury, Mr. G. Rahui Advocates. 

- Versus- 

TheUnionoflndia, 
Represented by the Secretary to the 
Govt. of India; 

• 	Ministry of Finance; North Block, 
New Delhi -2. 

The Chief Commissioner, 
• 	Customs & Central Excise, 

Shillong Zone, CRESENS Building, 
M.G. Road, Shillong. 

The Commissioner of Central Excise, 
North East Region, 
Morello .Com pound, M.G. Road, 
Shillong, Meghalaya. 

The Assistant Commissioner, 
• • 	Customs Division, 

Agartala. 
Respondents. 

By Ms. U. Das, AddI.C.G.S.C. 
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ORDER (ORAL) 

SJVARAJAN. 1. (V.C.) 

The appliôant is a Superintendent of Customs and Central 

Excise Department and presently working at Belonia in Tripura State. 

He is aggrieved by the transfer order dated 03.06.2005 (Annexure - 

F.) issued by the 31  respondent. According to the applicant, transfer is 

made in the month of June causing inconvenience to the education of 

his children who are in the mid session of their studies. It is also his 

grievance that the transfer order is issued in gross vioition of norms 

regarding transfer of Superintendent in the Customs and Central 

Excise Department. The applicant states that his present transfer to 

Dibrugarh has caused great inconvenience to him. The applicant has 

got varius other circumstances necessitating further continuance in 

the present station. 

2. . I have heard Mr. K.N. Choudhury, 'learned Sr. counsel for the 

applicant and also Ms. U. Das, learned Md!. C.G.S.C. for the 

respondents. 

1 	I had opportunity to dispose of a number of applications i.e., 

O.A. Nos,. 127/2005, 141/2005, 142/2005. 143/2005 etc. against the 

very same transfer order and had directed the 2 11  respondent 

therein to dispose of the representations filed by the applicants. In 

this case also the applicant has filed two representations dated 

08.06.2005 and 20.06.2005 (Annexures - G & H) respectively. In the. 

circumstances, I am of the view that this application can be disposed 

of . at the admission stage itself with direction. Accordingly, there will 

be a direction to the 3rd respondent to dispose of the said 

representations taking. into account the guidelines for transfer and 

special circumstances pointed out by the applicant therein within a 
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period of six weeks from the date of reëeipt of this order. if the 

ppIicant has not so far been relieved from the presnt station, he will 

be allowed to continue in the said station till the disposal of the 

• •. representations as directed hereinabove. 

The O..A. Is disposed of as above at the admission stage 

itself. The applicant will produce this order before the 3rd  respondent 

for,  compliance. 

(G.SIVARA+jAN) 
VICE CHAIRMAN 

I, 

• 

.• 

- 	

••• 	••- 	 •• 	• 	

- 	 -- 

•- 

•'v• 	

• 	 - .• -.• 	 •.'• 



BEFORE THE CE 	 141RATJjTE TRIBUNAL 

G1JW.HA11 BHGf*HATI 

- 	OfflG1IAL APPLICATION NO. lID 1-P OF 2005 

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS 

14/10/1985:-Applicant was appointed to the post of Inspector, Central Excise 

& Customs. 

23/09/2002:-Applicant was subsequently promoted to the post of 

Superintendent, Group-'B'. 	 1 ANNEXURE-A. 

1/12/2002:- The applicant, was posted at the Statistics Branch, Agartala for a 

few days and thereafter he was transferred and placed at Divisional Statistics 

Branch, Agartala. . / ANNEXURE - B. 

01/03/2004:-. Within a short span of a year and three months, the applicant 

was once again transferred out from the Statistics Branch, Agartala and posted 

at Belonia, CPF, Agartala. 	 ANNEXURE - C. 

30.09.2003:- As per the guidelines/norms relating to transfer the applicant was 

asked for options for transfer and the applicant opted for his retention at 

Agartala, Customs Division or at Central Excise Range, Agartala. 

ANNEXIJRE-D. 

26.11.04:- The applicant had submitted representation before the Respondent 

for due consideration of his retention at Agartala for the year 2005, since 

his only daughter was at the final stage . of her School education and further 

due to the fact that his ailing and bed —ridden mother required his constant 

care and attention at this stage of her life. 

ANNEXURE-E. 

03.0605:-However, to the utter shock and surprise of the petitioner, the 

Respondent No.3 issued an Order in gross violation of the guidelines relating 

to transfer, once again transferred the applicant from Belonia, CPF, Agartala 

to Commissionerate of Customs, Dibrugarh. 

ANNEXURE-F. 

Li 



08.06.05- The applicant immediately represented before the Respondent No.3 

• 	 praying for consideration of his retention at Agartala Customs Divisions. 
• 	 • 	20/06/05: The applicant again submitted a representation before the 

respondent authorities. 

Copies of the representations dated 08.06.05 and 

20.06.05 are annexed herewith and marked as 

• 	 ANNEXITRE - G & H respectively. 
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- VERSUS:- 
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BEFORE THE CENTRAL ADMINiSTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWABATI 	
0 

(An Application under Section 19 of the Administrative Tribunals 
• 	Act, 1985.) 

ORIGINAL APPLICATION NO. 	/2005 

11 

BETWEEN 

Sri Jyotish Das, 
Superintendent, 
Belonia CPF, 
Belonia Tripura 
(Under Agartala Customs Division) 

APPLICANT 

WRTKII 

The Union of India, 
Represented by the Secretary to the Govt. of India 
Ministry of Finance, North Block, 
New Delhi - 2. 

The Chief Commissioner, 
Customs & Central Excise, 
Shillong Zone, CRESENS Building, 
M.G. Road, Shillong 

The Commissioner of Central Excise, 
North East Region, 
Morello Compound, M.G. Road, 
Shillong, Meghalaya' 

The Assistant Commissioner, 
Customs Division, 
Agartala. 

RESPONDENTS. 

DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THTS 

APPLICATION IS MADE: 

This application has been filed challenging the legality and validity of the 

Inter-Commissionerate Transfer! ROtation of Officers, 'Establishment Order 

No.72/05 dated 03.06.05 issued 'under Memo , No.C.No.II(3)/ET- 
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111/2005/56091-56190 in so far as it relates to the applicant, whereby the 

applicant has been sought to be transferred from Commissionerate of Customs 

(P), Shillong to Commissionerate of Customs, Dibrugarh. 

JURISDICTION OF TIlE TRIBUNAL: 

The Applicant declares that the subject matter of the application is well within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that this applicatioii is filed within the 

limitation prescribed under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE: 

4.1 That the applicant is a citizen of India and a resident of Agartala in the 

State of Tripura and as such, he is entitled to all the right, privileges and 

protections guaranteed to the citizens of India under the Constitution of 

India and the laws framed thereunder: 

4.2 That the applicant is presently serving in the grade of Superintendent-

Group-'B' under the Agartala Customs Division at Agartala. Be it stated 

herein that the Headquartersof the said Division is at Shillong. 

4.3 That after being initially appointed to the post of inspector, on 

14.10.1985, the applicant was sincerely discharging his duties as 

Inspector of Central Excise & Customs under the Commissionerate. The 

applicant was subsequently promoted to the post of Superintendent, 

Group-'B' vide establishment Order No.139/2002 dated 23.09.2002 

alongwith 148 others. The name of the applicant appeared at Si. No.136 

of the said of promotees. 

A copy of the said order dated 23.09.2002 issued by 

the Respondent No.3 is annexed herewith and 

marked as ANNEXURE-A 

4.4 That the applicant, after such promotion to the post of Superinteiident 

was posted at the Statistics Branch, Agartala for a few da''s and 
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thereafter he was transferred and placed at Divisional Statistics Branch, 

Agartala as Superintendent, vide establishment order No.1/2002 under - 

Memo No.IJ(3)3/ET/ACA/2002/3263 -3303(A) dated 1.12.2002, issued 

by the Respondent No.4. 

A copy of the said Order dated 11.12.2002 issued 

by the Respondent No.4 is annexed herewith and 

marked as ANNEXURE - B. 

4.5 That subsequently, within a short span of a year and three months, the 

applicant was once again transferred out from the Statistics Branch, 

Agartala and posted at Belonia, CPF, Agartala. The said transfer order 

was issued by the Respondent No.4 vide Establishment Order No.1/2004 

under Memo No.II(3)3/ET/ACA120021346 1-3485(A) dated 01.03.2004. 

Accordingly the applicant once again joined at his new place of posting 

at Belonia, CPF, Agartala. 

A copy of the said transfer Order dated 01.03.2004 

is annexed herewith and marked as ANNEXURE - 

- 	 C. 

4.6 That the applicant deems it pertinent to state that dertain guidelines for 

transfer in respect of Superintendents/Inspectors have been laid down in 

the department which have been duly accepted by the Customs & 

Central Excise Department. Briefly the same are reiterated herein below; 

"Superintendents who have completed their tenure as below will be 
• 	 considered for transfer; 

In the same station for a continuous period of 4 to 6 years. 

In the same section/office for a continuous period of 2 

years and 

In the Customs, formation for a continuous period of 4 

years. 

In the Dibrugarh Central Excise Commissionerate for a 

continuous period of 4 years." 

The applicant craves leave of this Hon'ble Tribunal 

to refer to and rely upon the guidelines for transfer 
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in respect of Superintendents/Inspectors at the 

hearing of the instant case. 

4.7 That accordingly as per the aforesaid guidelines/norms, options were 

asked for by the Superintendents serving in the Commissionerate for 

transfer and the applicant was asked for such options vide Order 

No. iI(26)20/ET-111195/3 8351-405 dated 30.09.2003. The applicant 

thereafter had categorically and specifically opted for his retention at 

Agartala, Customs Division or at Central Excise Range, Agartala. Be it 

stated herein that such options are invited every year and the 

representations so received in this regard are accordingly considered by 

the Authorities prior to issuing the transfer Orders. 

A copy of the letter dated 30.09.2003 inviting such 

options for year 2003 is annexed herewith and 

marked as ANNEXURI-D. 

• 	In fact the applicant had submitted another representation in the 

year 2004 before the Respondent No.3 on 26.11.04 for • due 

consideration of his retention at Agartala for the year 2005, since 

his only daughter was at the final stage of her School education 

and further due to the fact that his ailing and bed —ridden mother 

required his constant care and attention at this stage of her life. 

A copy of the said representation dated 26.11.04 of 

the apphcant is annexed herewith and marked as 

ANNEXURE-E. 

4.8 That however, to the, utter shock and surprise of the applicant, the 

• Respondent Authorities vide impugned Inter-Commissionerat,e 

transfer/Rotation of Officers, Establishment Order No.72/2005 dated 

03.06.05 issued by the Respondent N0.3 under Memo No.11(3)3/ET-

11112005/56091-56190 once again transferred the applicant from Belonia, 

CPF, Agartala to Commissionerate of Customs, Dibrugarh. The 

• applicant states that the said transfer order has been issued without 

taking into consideration the guidelines/norms ruling the field in this 

regard. • 
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A copy of the impugned Order dated 03.06.2005 

issued by the Respondent No.3 is annexed herewith 

and marked as ANNEXURE-F. 

4.9 That as such, it is evident that the applicant not having completed even 2 

years at his present place of posting, ought not to have been transferred 

as per the guidelines laid down in this, regard. Further, the applicant 

states that two Superintendents, namely, Shri Partha Sarathi Das of Anti 

Smuggling Department, Agartala Customs Division and Shri Nani Gopal 

Sen of Srimantapur, Land Customs Station, under Agartala Customs 

Division, though have completed more than 9 years each in the 

present/same station, have not been disturbed. The same amounts to a 

flagrant violation of the guidelines/norms ruling the field, besides being 

violative of the provisions of Article 14 & 16 of the Constitution of 

India. The applicant humbly states that he has been denied equality of 

law and the equal protection of law and has been discriminated against 

without any reasonable basis of justification. 

4.10 That the applicant states that immediately on receipt of the said 

impugned transfer Order dated 03.06.05, the applicant represented 

before the authorities concerned (i.e. the Respondent No.3) on 08.06.05 

and 20.06.05 praying inter-alia for consideration of his retention at 

Agartala Customs Divisions and. for quashing the impugned order dated 

03.06.05 in so far as it relates to the applicant. The said representations 

are yet to be disposed by the authorities concerned. 

A Copy of the representation dated 08.06.05 and 

20.06.05 are annexed herewith and marked as 

ANNEXURE - G & H respectively. 

4.11 That the applicant humbly states that in another case wherein the facts 

and circumstances were exactly similar to those in the instant case, the 

applicant therein, Shri S.B. Roy had approached this Hon'ble Tribunal 

assailing the transfer order dated 15.12.2000, wherein the guidelines so 

laid down had not been adhered to and the representations of the 

applicant had not been disposed of This Hon'ble Tribunal vide order 

dated 30.01.2001 passed in O.A. No.3812001 was pleased to direct the 

respondents to consider and dispose of the representation expeditiously 

ilk 
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and it was further directed that in the meantime, the impugned transfer 

order shall not be given effect to. 

A. copy of the said order dated 30.01.200 1 passed in 

O.A. no.38/2001 by this Hon'ble Tribunal is 

annexed herewith and marked as ANNEXURE-I. 

5. 	GROUNDS FGR RELIEF/S WITH LEGAL PROVISIONS: 

5.1 For that the facts and circumstances that have been narrated herein 

above would clearly indicate that the respondents have deliberately 

flouted with all impunity the policy decision of the Govt. of India in 

matters pertaining to transfer. The applicant having been transferred to 

the present place of posting on 01.03.04, he could not have been 

transferred out before 28.02.08 in terms of the said policy pertaining to 

transfer. As such, the impugned order of transfer dated 03.06.05 in 

respect of the applicant is ex-facie illegal and hence liable to be 

interfered with by this Hon'ble Tribunal, 

5.2. For that the applicant respectfully states that the facts and circumstances 

that have been narrated herein above would clearly indicate that he has 

been discriminated against without any reasonable basis or justifications. 

The policy pertaining to transfer has been framed with due regard to 

relevant considerations particularly keeping in mind the hardships that 

would be caused to Go'k. servants if such policy is not framed. The said 

policy pertaining to transfers has all along been uniformly followed in 

respect of all Central Govt. servants. The applicant has deliberately been 

singled out in malafide exercise of powers in gross violation of the rights 

guaranteed to him under Articles 14 & 16 of the Constitution of India. 

As such, the impugned order of transfer dated 03.06.05 in respect of the 
- . 	 applicant is liable to be set-aside and quashed. 

5.3 For that the impugned order of transfer dated 03.06.05 itself would 

clearly reveal that the respondents have miserably failed to address 

themselves to the grievances of the applicant before issuing of the same. 

. plain reading of the said impugned order reveals that the Officers at 

SL. Nos.3, 4, 5, 6, 17, 18, 21, 23, 31, 46, 47, 48, 49, 50, 51, 52, 53, 54, 

55, 57, 58 and 59 have been transferred on the basis of their 

11 
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representation. 'However, for reasons best known to the respondents, the 

grievances of the appliôant as reflected in his representation dated 

• 

	

	 20.11.04 have not been considered at all. The respondents have 

deliberately closed their eyes to the difficulties of the applicants whereas 

• on the other hand several incumbents have been transferred as per their 

convenience and to places/stations of their choice. Such impugned 

action on the part of the respondents is out and out illegal, arbitrary and 

discriminatory in addition to being unfair, unreasonable and capricious. 

The malafides are writ large on the face of the inipugned order itself. As 

such, the said impugned order dated 03.06.05 in respect of the applicant 

is liable to be interfered with by this Hon'ble Tribunal. 

5.4 For that the applicant submitted representations bringing to the notice of 

the respondents the following specific and practical difficulties: 

(a)' The applicant's only child is a student of class XI in the 

Science Stream and is in her mid academic session. 

(b) The applicant is the only support for his ailing and aged 

mother. 

On the face of the aforesaid difficulties so faced by the applicant it 

was incumbent upon the respondents to address themselves to the 

aforesaid problem/grievances of the applicant not only on 

humanitarian grounds but the same is also a duty cast upon them in 

terms of the law laid down by the Hon'ble Supreme Court in the 

case of S.L. Abbas reported in (1993) 4 S.C.C:357. The same not 

having been done, the impugned order of transfer dated 03.06.05, 

is liable to be set-aside and quashed. 

5.5 For that the facts and circumstances clearly reveals that the impugned 

, order of transfer has been passed in a most illegal, arbitrary, malafide 

and whimsical manner. The bias against the applicant is writ large on the 

• face of the records. The applicant has been discriminated against without 

• any reasonable basis or justification and• for reasons other than relevani 

and bonafide. There has apparently been a colourable ëxerciseof powers 

for collateral purposes. The impugned order dated 03.06.05 with respect 

to the applicant reflects malice in law as well malice in facts. 
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5.6 For that the applicant lumbly submits that a plain reading of the 

impugned order dated 03.06.05 itself ,  makes it abundantly clear that the 

same has been issued most mechanically without any application of 

mind to the relevant factors. In fact, factors other than relevant and 

bonafide have been taken note of while passing the said impugned order. 

No persons reasonably instructed in law could have issued the said 

impugned order. AS such, the impugned order dated 03.06.05 is liable to 

be set-aside and quashed. 

5.7 That the applicant has got a strong prima-facie case in his favour. The 

applicant shall suffer irreparable loss and injury which cannot be 

compensated in terms of money if the said transfer order dated 03.06.05 

is given effect to. The balance of convenience is strongly in favour of 

the applicant. As such this Hon'ble Court may be pleased to stay/ 

suspend the operation of the impugned order of transfer during The 

pendency of the instant application. 

5.8 That the applicant has no other adequate, equally efficacious alternative 

remedy available to him and the relief as prayed for, if allowed, shall be 

just, adequate and proper. 

5.9 That the applicant demanded justice but the -same has been denied to 

him. 

5.10 That this application is made bonafide and for the ends of justice. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has no other alternatiye and efficacious 

/ 	 remedy available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PI?NDING WJTH ANY 

OTHER COURT: 	. 

That the applicant declares that no such writ petition or suit has been filQçl 

regarding the matter in respect of which this application has been ma4, 

\ 

	

	 before any Court or any other authority or any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

4 

"
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8. 	RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, and notice be 

issued to the respondents to show cause as to why the reliefs sought for by the 

applicant shall not be granted, call for the reèords of the case and on perusal of 

the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following reliefs: 

8.1 To set-aside and quash the impugned Establishment Order No.72/05 

dated 03.06.05 in so far as it relates to the applicant. (Annexure-F) 

8.2 To direct the respondent authorities to forbear from giving effect'to the 

impugned Establishment Order No.72/05 dated 03.06.05 in so far as it 

relates to applicant. 

8.3 Direct the Respondent authorities to consider the representations so filed 

by the applicant before passing any adverse order transferring him to 

Dibrugarh or any other station. - 

8:4 Direct the Respondent authorities not to give effeôt to the impugned 

transfer dated 03.06.05 in so far as it relates to the applicant and to 

further dispose of his representation dated 08.06.05 and 20.06.05. 

8.5 Costs of the application. 

8.6 Any other relief or reliefs to which the applicant is entitled to, under the 

facts and circumstances of the case as may be deemed fit and proper by 

the Hon'ble Tribunal. 

9. II'4TER1M ORDER PRAYED FOR 

The applicant respectfully prays before this Hon'ble Tribunal that during the 

pendency of the instant original application, the applicant shall not be 

disturbed from his present place of posting at Belonia, CPF, A.gartala and to 

further suspend the operation of the impugned Establishment Order No.72/05 

dated 03.06.05 in so far as it relates to the applicant. 
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10. PARTICULARS OF THE WO. 

I.P.O. NO. 
Date of Issue 
Issued from 
Payable at 

11 DETAILS OF ENCLOSURES: 

As stated in the Index. 

r a: 
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VERIFICATION 

I, Shri Jyotish Das, son of Late Joydeb Das., aged about 46 years, resident 

of Agartala in the State of Tripura, do hereby solemnly affirm and verify that I am the 

Applicant in the instant application and as such, I am fully conversant with the facts and 

circumstances of the case. The statements made in Paragraphs-...l.  

. 	...... ............are true to my knowledge and those made 

in Paragraphs-........ . 	............................. f'.! .....are matters of records derived 

therefrom, which I believe to be true and the rest are my humble submissions before this 

Hon'ble Tribunal. 

And I sign this verification on this theday of June, 2005 at Guwahati. 

SIGNATURE OF THE ILICANT 



t Pankajial Singha 
 Tarun Kr. Singha 
 PannalalSingha 
 Ashokkr.Dey 

/ Smt_H._Memcha_Devi 

./ Debashish Mazumder 
iamkhogn Haokip(ST) 	

* 

8.. Smt Hilda Mary Synrem(ST) 
  Abdul Mutalib 

 Sujit Mishra 
 Syed Taffique Hussain 
 Dhani Ram Das 	 - - 

 Pabitra KataI 
sabanMazumdor 

 Rajkumar Kalita 
 Dils. Debajvti Sinha 
 Ganesh Ch. Sharma 
 JoydeepOutta 
 Hom Prad Sharmah 
 Swapan <r. Nath 

217 ____ Tridip Ch. Roy 
 Rahul Siriha 
 lmdadur Rehman 
 SagrKr.Dutta 

'5. Dwigendra Mohan Das 
 NikendraSingha 
 - Naziruddin 
 Sudip Kr, Dutta  

11'èm Chandra Kalita  
30, i3beswar Chandi (ST.) 
31.____ Prafufla Kr. Ta>,  (SI) 

Thangchuoilo, (81)" 
3. Tushar Kanti Sen 

 
 
 

37, 

Niharesh Nandi, (SC) 
Lathe Krelo, (ST) 
S. K,iHong, (SI)  
L)ilip Kr, Gogoi 
E3ibhuti Bhusan Borah 

 
 

Shyarnal Kr. Dutta 
AshokThr. Chakraborty 

 Ichagen_Borah  
Bijoy Bhusan Baruah, 

3. Phani Bhusan Roy Choudhury 
 Dipak Kr. Deb 
 Basudeb Bhatacharjee 
 

4/, 
Imranul Goni  
Subltsh Guha 

-1- 

'-I  

&ertifi t e true (J1.. 1  

INDRANE 	WDHUY 

Advoca.te 

1 2 	ANNEXURf A 
:..'' 

Z 	 GOVERNMENT OF INDIA 
/FF1COFTHECOMMISSIONEROFCENTRALE)CISE 

MORELLO COMPOUND, SHILLONG 793 001 

J1SJ3LJjIM ELQ.R 	139L2QQ2.. 

 

DAIE  

Subject: Esit. Promotion, transfer and posting in the grade of Supdt. Gr.13' - ordor regarding. 

PARt - I 	 PROMOTION 
The following Inspectors of Central Excise and Customs are her' promoted to the grade of 

Superintendent Group 'B' in' the scale of pay of Ra. 6500.200-10,500/- with effect from the date 
they assume charge of the higher post at their places of postings with immediate effect and until 
further orders. 



-2- 

[48 DIUp Kr. Chettri 

1 49 Parag Kr. Baruah  
50, ihajj 

iEtachrJoe _______ 
52.____ 

____ 
54. 
55 , 

Ashish Adhikary 
5TiiwTflu Dciy 
Subk Das 

_______________ 
 Nihar Ranjan DebRoy 
 Bhaskar Kanti Bhattacharjee 
 Pannalaj Dutta 
 Gopeswar Ch. Paul 
 Ajit Mohan Paul 
 Mohit Kanti Dey 
 Mahendra Dutta 
 MrinaI Kanti Goswan-)j 
 Sasanka Sokhar Das, (SC) 
 Md. Muhibur Rshrnan 
 iihdu baa 
 Ganesh Ch. Deka 
 Pijush Banerjee  

1 -jan11 Alain_Dora 
 SwapnatuTh1ahafa 
 

7.- 
Rpada Roy _ ________ _______ 
Rabci h 

 Nit Kr. Nandi 
 Dharanj Borah 

7. Md. Abdul Muneem. 
 Prahlad Borborah 
 Rabindia Pathak(SC)  

______ rTdjjh, Tatukd('[) 
79. LokhandraNathSonowal,(Sc) 
80, Jitendra Kr, Salkia, (ST) 
81 Balaram Pegu, (ST) 
82. Ratneswar Doley, (S7) 

Jogesh Sonowal, (SI) 
 John Oscar Marak, (SI) 
-  Bishnu Ram Boro, (ST) 

 Ms. Latchangliani Sailo(ST) 
. Darnbaro Bhoktiarl,(ST) 

 Paul Peter Kujur, (S 
 AtDebnath. 
 Rex Hungzo(ST) 

91, K. DarendrajitSingh 
 ChaRraborty  JH  arotosh Kr. Das 

94. areswar Goswamj 
95.'. Sanjay Kr, Mazumder 

DipankarD 
 
 

Buddha Pratim_Dut.ta 
Rajkumar Debendra Singh . 

 SubfrDuttaChoudhury 
100 
101 

Ms. Shibani Ohattacharjeo  
lajkumar Surchandra Sinh 

02 Ms. Rita Rani Bhowmjck 
103 
1ö4 

Sivaji Chanda_____________ 
AbT1jrDey No.1) 

105 Ratnangshu Chakraborty 
____ Ms. Champa S home 

107 	. 
lbs 

Phanidhar_Kakoti _________________ 
Gobindo NEh Kalita 
Jatindra Mohon Bora 

110 Ms. 	Patricia Lloo, (ST) - 
111 
112 

Ashirn Roy  
PaIIav Lochan Saikia 

113 Nirmal Kr. Das, (SC) 

/1 

.7 ,  

/- 
/ 

/ 
/r- 

/1. 

/ 



/ 

1. 

• 	/ 
/ 

/ 

) 

/ 

I 	 - 

I. 

The seniorfty of the officers will be fixed in the order shown above. 

The officers promoted vide this order are hereby asked to exercise options within one month from 
the date of promotion as to whether their initial pay should be fixed In the higher post on the basis of 

171122(i)(a) (1) 
straightwaY without any further review on accrual of increment In the pay scale of the 

Iowor post or their pay on promotion shouid be fixed Initially in the manner as provided under FR22 
() (I) which may be refixod under the provisns of FR 22(i) (a) (1) on the date of accrual of next 
increment in the scale of pay of lower post. Option once oxercisod shall be final. 

in the event of refusal of proniction they would be debarred from promotion for a period of 

one year.  

	

PA1T - H 	
TRANSFER AND POSTING 

On promotion the above mentioned officers are retained in their present places of 
postings The posting.5 of those officers in the grade of Superintendent will be decided at a later 

date. 

NQ1: 

	

1. 	
In the event of reversion of any officer(s) to Central Excise Commissloflerath 

Shiliong, who ts(are) on deputation1 the Junior most officer (s) in the above promotion 

order will be reverted as Inspector. 

Sd!- 

(Z.TOCHHAWNG) 
COMMISSIONER 

CENTRAL EXCISE 
$BII.LQ13 

-3- 

.L 	-. 
'. 	il.?I I•,. 



4' 	

!1i6 
cNo 11(3)2fl/LTifl/2000/J0 	

' 

9tJt  

pa,ted: 

A 	1Z. 	2q32 
Copy forwaulod for infounatlori & necessary actløn to 

' I 

• 	 .4 	L. l..I 	e'__.... ..i 	 .J'I 	 I) 	 b.I....4.L flI....I. 1.1..... I'\...(LI 44 A 
J.. ;I1uJoIIL)(AuwIyuwrl.), tt,rH.rd DUUIUV 	IUO L.UbWJI, I4UJUpIR4, I'4UW IJUIIII .J.LV 

002.This has reference to the MinWe  Iètter dated 23rd Sept,2002 issued under F.No,A 
G00//2002/AdM(B). 	

.. • 	 •. 	 ; 

2. The Chief commissioner (EZ), CenttaI E$óise & Custonis, 15/1, Strénd Road, Customs 
Houco, Calcutta — 700 001. Thishas rejwe  to the Ministry's letter dated 23rd Sept., 
2002 issued under .•• 
1 Iu. Corrtinlssioner of CuBtoms NER,8Il9ng. 
The Additional Director, Generai,.Djg 	p.epjJJignoe, ,D', locl I.P. 
Lfluwan,(7th Floor), J.P, E 	,NewDflhIt 	O'2' Cpploó rneant for the conotrnod 
offlcuui are enclosed 	. 	 .. 	 •. 

6. The Commissioner (Appeals), Customs &ital Excise, GuwahtI. 
The AddiUonal Commissioneç,(Tech ), Ceçtral Excise H,qWofflce, ShlllónS, 
The Additional Director ,Dlrectorats Go raIofAJdit ;Rooni 'No-17.2 107, C.R.Buitdin 

I P Estate New Delhi  
The Deputy Development cpmmis.ionr,Nolda Export ProcessIng ZoneNolda Dadri Road, 
Pha&o•1I,Noida201 305. Coimeant  fgr the concerneçi officer Is onc1ose. 

II 
the negforal Director, Narwtl sControl Byreau, lmphál Regional Unit, Psona E3azar, lrnphnl.• 
'OLOi).L. 	 • 	 ... 	'. 

10, The DeputY Oliector, DRI flegionalUnIt,Shillbng Oak Hall, Oakland, Shllong - 793 001. 
Copk nioint for the concornod offióra Is onclocod, 
The Dy./Aastt. Commissioner :or.:cfltxai Exclse/Cuatonis 	 Division. The copy 
meant for the concerned officer Is bi1ciosd. 	 •' 
The CAO/PAO, Central Excise 8 CüstorrjHqrs.Offlce, Shilldng. 	. 

The S.I.O, DRI, Intelligence ceIl,SiicharFormalSchoolRoad, (Adjacent to Chakraborty 
)Vtedical CentreJaraoor&Sllchar..•. 	 •. .• 	• • 

	

h'41 	 for compliance 
15, flocountnl & II/Efl & Ill Confdl, Br./CIU.aum.VlQ Br. Of Hqra. Office, Shfllong, 
10, The Uc,newl Secretary, Gr.'B' /'C' ExecutIOfflcere'.Ao.óôIaUon, Customs & Central Excise, 

	

17. qiiiici'. 	 • 	 • 	 ' 	
:;...:, 

(ijrd fil& 	 • 

	

14 	
I 	 (BTUA Afl) 

ADDITtONAL COMMISSIONER ( &V) 

	

• 	 CENTRAL EXCISE & CUSTOMS 
• 	

.: 	.' 	• 	 • . 4 	 • 	 . 	 f11LLQ.N. 

.......... . 

• . 	 . • •., 	. , . 4  ,. 	 •. 	 •,. 	 • 

• 	
.4.' 	 •: 	 .-: 	 . 	

• 

	

4' 	
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OFFICE Or IRE ASSISTANT COMMiSSIONER ANNEXURE_I.. 
/ 

(11 

DPTED AGARTALA THE 11TH DECCMBEQ2 

Subject :- Cstcbli8hment Promotic, trnnFer, Poutinq and 
adjuatment in the Grade of Superintendent Gr, -' [3' 
order regarding. 

The following trenofers, Postings Find adjuetments 
in the Grade of Superintendent Gr. -.' 13' are hereby ordered with 
immediata effect and until further orders. 

Sl, No. 	NAME OF THE OFFICE 

1. 	Dii ip Kr. Nath 

PLACL OF PflJJNG 	 \REMPRKS 

FROM 

-__- 

Beion.ja 	 Subx'oom 	Now 
C.P.F. 	 C.P.U, 	creation 

	

2, 	Gaurange Ch. 
'S ark a r 

	

3. 	Partha Sarathi 
De  

Adjudicati cn 
Branch 

S one mu r i 
C. P. F. 

ti8poIfli 	Vice 
N. U. Son 

Son unura 	
( Retained . r. 

I 	Bjrpswar Paul 

Nnj G.bpol Son  

Agartula 
L, C o  S.', 

Dhako - 
Agartala Ej 
Service 

Di8p o81 

Açjer- ta1 	a 	
Retained 

t).htk 	- 
FcjEIrtcla 
13t;a Servlc;e 

Be],
Vicif  

	

 on in 	), (. Ntith 
C. p, r. 

Bijoy Kri3hna 
Deb 

-. 	Sital Ch, D85 

A/S, N arc. / 
Intt, Unit 

Law Branch 

A/s, Nnii. / 
in t. t. tint t 	fletninod 

Luw Branch 	Retained 

B. 	I Paresh Eobnath Tehn ical 
Branch 

Technical I RetaIned 
Branch.  

i1ieI toje true Cfpu 
	

C on td. . P/2 

INDANE[CHOWDHUY 

Advocate, 



1- 	 13 

/ 
.7 

.- Page-2 :- 
	 / 

aiEIJiaLT  
g 	 Mnik Lal Chudhuri 	 3r1isitntnpur 	 Now 

- 

tebasi3h Majumdar 	 UdoLpur C.P.U. 	Now 
crontioc, 

- __ ._ e. 	 . • 	- - - . 

OyOti8h Dee 	 tutjitjc 
Ororich 	 creation 

-.-'-___'•_____ .. - - - * 4_ - 
Tuahor Kanti Sen 	 01hnI ç)urh 	 Now c, 	F. 	 t:rnation 

Rita Rani Bhowmjk 	 A(ju(jcattm 	 Vjctj 
• 	 Urnch 	 G,C. 

Sarkar 
- - 	 -- 	- 	- - - _•. S_ 	 S 	 10 

• 	N.L. Roy 	 Mohnnpur C, P. F, 	fj 
crontLon - - ---- 	- --------.- - -.-. - -.•-.--- ------.-----•- 	___. _-.--___---.---__-.--- 	e.__•_ 	,_ .*.___..-• 4_•fl 	• -.......•._ .. 

Repreeentation if any, should be oubt.ttnA wtthlm 115 (riftoen) 
dayq rrom the date of receipt of this ordt3t. Thu abvo ON'i.: o s .iu ho cby 
rd iovod on or bofore 13th Decembor'2002 and di. rcctod to rjHI it to t.ho ir 
new place of posting. 

ucii.: rA 	rc[jIi 
Aa j tant Commj5 j onor 

Cue tom5 Djvjijon 	Agartela 

C.No, 11(3) 3/ET/ACA/2002/ 	 Dated : 11-12-2002 

Ccpy forwarded for information and naceeeary action to :- 

The Commiasjoner of Cue toms, Shill ong with reference to his order 
No, 65/2002 dt. Shill ong the 3rd December -2002 comjnicotoc3 vido 
his letter C.No, 1193)30/ET/CC/SH/2002/3796-909 (A) datnc3 3-12-2002 

The Commissioner or Central Excise, Shillong. 

The Commiesionar (Appeal), Customs and Central £xcise, Guwahati. 

Cofltd. ... ..P/3 



V 

-: Pag8.3 

4. The Addjtj81 Commjssjer (P&v), Cust0 
	and Central Ecj30 , 

Shi11 9 

The Additiai Commja8j,er (Tecip), Central Excise Shili,9 

The joint Commjoojer Cuatoms, Shillong 
7. The Deputy  

(All) 	commi8oioner,Assi8ta t Commjesjor Cuetome Diviajon 

6 . 

9. The Assiatent Director (Comn. ), Hqr8. Office. Shil0 

11, I.he Sr. P. 

10. The Chj 	
Accnte Orficer, Custom8 and Cntra1 Excise, Shillong 

S. to Commissioner Cutom5 No th East Reion, Shill ong 
12 9 

 The Pay Accwnta 0fficer, Custom8 and Central Excise, Shill on 

13 Administrative 0er (Customs) Hqra, office, Shillong 

jq, Mcmjflj8tratjve 0fficer, Cuatorne Divj3j- Agartala 

15. The Brench/Jfl..CharQe CT—j & JI/Accto/coflfjd UI Cuatom 9.i-vlaion Agartala 

Superiflte0. 	 £:.. 	
(All) under Agartaia Cu1 . 

17, The Zonal Secretary, Grwp... Executive Otfjcera Associ
a ti on  Cuotom3 and Central (xcjea Agartaj a  

1, The General Secretery, Graip.,B Exectitive 
Uf'fjce Cu8tomn and Central E*c138, ShilIon, 	

r3 Ajeocjatj on 

19. The Superintendent (All), Hqra. office Shi11cng 

20, Guard Vu8 

'TSUCYIETA SREEJESH ) 

A3aiatant Ccmmjssjcor 
Cuato,ns Djvjsj,, : Aarta1a 
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T-* - 	

'NNEXURE 
I 

• OFI'ICE OF TIlE ASSISTANT COMMISSIONER OF CUSTOMS 
CUSTOMS DIViSION 

AGARTALA 

ESTT ORDER NO: 01/2004 
I)A'FEI) AGARI'ALA TIlE 1 OF MARCh 2004. 

Subject : Estt, Transfer, Posting & Adjustment of officers in the Grade of 
Superintendent. Order— Regd. 

The following transfers, postings & adjustments in the Grade of Superintendent, Customs 
Division, Agai-tala are hereby ordered with immediate effect & until further order. 

SL No NAMN Fl)M TO REMARKS 
SIIki/SM'j  

o 1 N.G. S E N BELONJA CPF UDAIPUR CPF 

02 I'ARESII TEChNiCAL - MOHANPUR 
D1I3NAi'l•I I3RANCI-I 	, CPF 

03 JYOTISI WAS STATISTICS BELONLA CPF 
BRANCH 

cIC.SARKAR CENTRAL LAW BRANCH' 
GODOWN 

05 SITAL LAW BRANCH, STATISTICS 
('IIANDRA BRANCI'l 

____ DAS 
06 N.L.ROY 	• MOHANPUR 	: CENTRAL 

CPF GO[)OWN 

07 	' Rl'I'A 	' 	RANI 
I31 - 10WMIK 

ADJUDICATION 
BRANCH 

ADJUDICATION 
BRANCH 

RETAiN. 

08 P.K.REANG VAL.CELL. TECHNICAL 
IIQRS BRANCH 
('t)SIOMs 

'4 

'4. 

eertified to 'e true 

INDANEE CHOWDHURY 

&dvorte. 



/) 

/ 
SI-LILLONG. 	•. 

/ 09 	N.N. ROY 	KARIMGANJ. SABROOM CPF 

DIVISION 

/ 	ThIs issues with 
the approval ofe CQmrniSSiOfler0t0ms NCR, ShiUong. 

The above officers stand relieve4 on or before 5' March 2004 8 directed to report to 

their new place of posting latest by 
8th march 2004 positively. 	. • 	• 

(Suche/ta Sreejesh) 

Assistallt Commissioner 

Customs Division 

Agartala. 

/ 

.4., 	••, 	,'. 

C.NO. 1l(3)3IET1AC2002/4 ç- ?t1BSCA)DATE0 0.03.04 

Copy forwarded to: 

The Clilef' C0111111issioner 
of Customs & Cenal Excise, Shillong Zone. 

The ComruisSiOflCr of CustornS(Prev ttvc)NER Shillong 

The Commissioner of Central Excise, Shillong 

The Additional Commissioner of Customs NER Shillong, 

5, 
The Additional Commissioner of Central Excise (P&V) NER, Shillong 

6. The 
Joint Commissioner of Customs(PreVefltive) NER Shillong, 

7 The Joint Coiiinissioner of Customs, Guwahati 

The Deputy Commissioner! Assistant Commissioner, Customs Division (All) 

The Assistant Director (Comm) Hqrs. Office, Shillong. 

SHRI/ SjMTJ >'~ 	 (Supdt) for strict compliance. 

Ii. The CAO/l'AO, C&CE, NER Shillong 

2 



c/1 
2c 

..- 
AO, Agartala Customs Division. For information & necessar y  action. 

The Zonal Secretary Group 'B' Superintendent's Association Customs 

Division, Agartala. 

Confidential Branch, Customs Division, Agartala. 

Guard File. 

I 
(Suchetq' Sreejesh 

Assistant Commissioner 

Customs Division 

Agartula. 

. . 	. 	.-.', 	', . 	- 	........... .. 	 ...-' L- 	#'.. 	 ' 	
'- 	• #' 	 . 

* 	 . 

1 

. 	 . 
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AMEXURE, 'D  
I VI! l 	(.tiI I or ICIA 

	
/ 

OLIl(!! VIIP 11 lU! 	lIIlI}Ii::l 'liPI'lI OF CM1 RAL EXCISE 
rCI1ET..,L.() CC'.STh)U'U) 	)itILLOr(; 79 001 

! 

C,No, ll'2620/ET.11I,'_— 'T.1 	(.65 	 DaWd: 	

sE 
To 

1 he C 	tyJ/.l'nt 	 0 6 ,001 	 CnttN E.xce, 
- 	 IIq!. O11ko.. Sti lnncIDtl)ruI1 	 A 

'—The C) puty/As5lcctnt (wiccrcs.:loi'ier ci' Cctoni:; 	 -'t-'°'-' 	(All) 
The Ck uty/f\sEtcnt Cornnit&.c1oriEr c4 CcrtrmI IE.xcls*, 	 . - (/JI) 

Sub}ec:t: Oplk,n br Arcraral Gern ii Trtast er of upe -intmdent/1nspectoc c/regardtnçj. 

The Annual Gciieru) Tran3fer li:c  2001 or 	ipttoncents and inspecton poitod In 
dTervt fcimtknin and I34,ad'ucrter Ofi1o'5 c,4 :wttirnn nnl Contral Excise Cornrnlsnoncm1oa, 8hWtor 
and CiLucaih is pposad to f-mu m!de in f>,:nchr 2003 llie conmod otflcor who are duo for 
traml(w  as pEf the accepted JuldEflnes for txais' ci UjorII'nls.concrntE'fila be coru1k1er'&i for trarrner. 

L3tc1t'j the cv.x''d ct'Jeier, i':,' 	 in ronpec;t of Sup tnt idontrMnspocton are 
reltecatiI I:ef'yi for U cc bei 4lt c:' Ifie olllccc r a. 

Supor.chnrJen1s Who have r.o ci:lnt.d ifielr ?enu;'e an bet c'i wil bo con 5ldend for bns(or 

'i. 	In the 	irne E;tftJ:'n fr a oc'nlIn,,occi; 	toil :c( 1 1 lTo 11  ) b 6(cs.ix) 	)fl1 

) 	In lleu 	Lecl(M10 f.a r:( O IVIL I, 303 Poil iod ci 21yeMs1 and 
fl) 	In the usbotics !:Illnn1kAl for a 'oc timnu pcdoi:I of 4(fr) )1'C?T1h 

In tte DnJOr1I C::eniiw Excs C:wnccI63lnrIerote fo a cc'nJttuous period 01' 4(rour) 

SknVar.l' I(Inf.cC(orl; vico h.nbo (:c.(npletd tholi 	Ijfoaai 10/4 wi be rxnsklered for tronntor 

l) 	Ui Iii c D,lnn,/ l!cIn. 1 'fflc for n onllcu is' I mAod of fi(i N 
{Ii) 	In tle R I?II c.iIskJ: use DI'iU..oc e ('I(i (cc c l  pmItxj ol 3.0 i.a) yca rs, 

(IX) 	In aci' L,C.;JP, P. for n oonlkmc:cin. pci lod ci 2(hsc) )'eri, 
(lv) 	Its Cc.ntin? Excls c Cu:l n3 	qr 9. l.f11CII (C 	>'_''1c.i c (l  ix) 1:0 (isght) ycri and 

(v) 	In the Custct 113 t':1r1n3 tin for a :xic '.Ilriu:uu pu ki cii 'l(Yo UI) Uir 

h') 	In U ic DiuerIi (riths Exis 	t:iiit kineroe for cc onlJc1Lou:; peri'd of 4(four) 

it In LI El nIu, 'Iuc!Et:Ki tz h c'csitcl tisi, • pti:rsE. ci offlcom c'c Icetkcj Ifs Cutocnn nnd 

Centnl IE cl.e Us or'.fnr OI pfEfIIl1iCe' ftc' nc t o.tIi'g bdk;ctlng thc renon.s Usoiuioc, Options In Use 

procullxcd pcolourw (ni scbise-.'f $;Icccu:I rct c U's otl:n i:cc oc' tef'u 31 .1 O.2")03. OptIons receIved after 

31.10,10O. NVIII not, to LOA ,,  VAQ con;ldoatl:r.t icr ,\isrI 'ncu,l Tralstfoc 2003, it In, thorofcro, 

reque;Ied fo teike pcmowl lntUcsU'ce f's send UiIs olIbe on or bofcaa, ifie said date. uMsRe 10wirdks the 

profofnn. Ii. may be ennuri Ucu(t the sme is ciul vcc 1(ti Icy ti iC I ieu'J ci Otfl<x. 

Pie ni ;3Ck1 scnyc1ciE n 

LV 
-, 

Ii lltfr 't'A 
ftnt)4T1OftAL CO 	I3IOHER (I'OnV) 

CU3TO5 & CEH'TAL E.XCliE 
1J IL1&i!2 

':1.1 ' 
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The Coiuinissicm '1Customs, 
N.E.R., ShiLl 

Throuh proper channel 

Subject: - Representation for re('ntwn at Aj'arttilt, Cu.si 'us I)ivición on special 
fa,nili' welfare 'round 

Sir, 

With due respect & humble subinission I beg to submit' th. 	following facts to your 
magnanimous prudence for kind and sympathetic consideration cf my reiention at Agartala 
customs Division for the year 2005. 	 .. . 

-4.'. 

	

• 	 'S. 

I) 	That Sir, my only child Rumna a student 	i da.ss X 	Is at the crucial juncture ofher 
',. 	S 

academ 	carrier. I am the sole guide to her studies 	Any disturhaILe, specially my 
tr4inskrit 	Loparadise her carriLr in the n 	t adversL way.  

2) 	That Sir, ...e is a student of Bharaiiya Vidya Uhawai 	systematic studies in the 
• 	particular institution can not be replacl many other school in tht North-iast as there 

is no other school of E3haratiya Vidya bliwan in this region. 

• ', 	3) 	That Sir, my octogenarian mothris at the last phase p1h5. ale. I3eing the eldest son, 
1 am to look after her. 	 - 	•.. 	 ' 

'.1 

• 	•, 

4) That Sir, the representatioi 	s submitted to your benevolent goodseif only under 
' considt_ratton of the special family welfare, otherwise this humble subordinate is 

always duty bound to car y't xo,iirorde. 	' 

Under the circumstances,! would prayo your honour that you vuld kindly considei"my 
case and retain me at Agartala Customs Division at least for the year 2005 on special family 
welfare ground. And for this,! shall remain ever grateful to you. 

Yours faithfully 

(.lvOTIgiI DA) 
Superintendent 
Ielor3a C.P.F. 

1 	 . 	.• 	 Bcloiiia:Tripur(S) 
- " 	

•. 	 : 	 .';: 	j 

... 	• 	 . zJ' 	.: 	 , 	 . 	 . 	 . 	 •• 

'•.9 	 . 	 -•., 	 '. 	 ,S 	 . 	 4 

:.. 	 . •.• 	,. ",.. 	c.. 

I 

• 	
: 

t - 

i 	 , 

• 	 L .J. 

• ' 	
• . 

•.e, ., 
• • 	 L. 

4 

tTU -. @opt, 

(ND ANE[CHOWDHURY 
Advocate. 



	
24 	ANNEXURE F 

\ 	I 

• ". 
COMMIS:SIO NEP: .( )F C •NTItAL EXCISE 

MOREL L(: c(:)M:pouNl) 

Tel. 941364-2224751 /2223031). V:3:.91-O3&4_222342fl '22262n5. 	E-Mail:  

Subject: Inter- C)rnrnissioner,te 1ransf'r/Rot3tjol1 of the officers In the grade of 
Superint'3ndnt Gro .ip 'Bt •- order rig. 

rho foIowing Transfer/Rotation of officers in k grade of Superintendent in the ShiI!orig Zone are hereby 
xdored with immediate efl'eI: and until fjher orders.  

SL. NO. 	NAME_OF THE OFFFCERS 	L 	FROM 	 TO Sh C. Shullai 	 •Comrnssionerate of 	CEX Shillong 
Cutom;(F ShiIlo  

SnIl. R.R. i3howrnick 	
I 	 do 	 -do- Shri NLR2y 	-_____C9 	 -do- Shri O.R. Saha 	 do- 	 -dO- 

ShrI G.C. Paul 	 I 	-do- 	 -do- 
Sh N.R. Das 	 J 	-do- 	_____ 	-do- 
Shil S.K. Nandi 	 -do- 	' 	 -do- 
Shii L.H. Fairhein 	. 	 I 	

, 	 ••do-' 	. -do- 	- 9 	• 	Shii T.K. Sih - 	 - 	'- 	-do- 
4LLL. - 	 __ 11 	Shti U.K Da3 	 do- 	-do- 12 	Shii Jatindi'a M. U'rali 	 -do- 	 -do- 13 	 -do-. 	____ -do- 

14 	Sh:i Lalkhcneh Simte 	 •do- 	 -do- 15. 	SH4yotihDas 	 -do- 
....S1Thngd)Ul) 	 •do 	 -do- 

Shil B.B. Saikia 	 -do- 	 -do- 
ShriM. t3aruah 	 -do- 
Sliii T.T.K. Than[ 	' 	. 	-do- 	. ____

om 	
-do- 

Sm 	D Il. P. evupt3 	 omrni;si)rI(3rate of 	Cmissionerate of 

	

C ntralExcse, ShiUong 	Customs,(ShiIlong 	- 
-do- 	. 	-do- 

1 Shri_Binajak_Bh2ttackrjeo 	.' 	
• 	 -do- . 	 -do- 

-do- 24 	SrntiChanpa Slrn€ 	 ----- O- --•, 	 -do- 
1 Srnti. K.P. .a!oo 	 ., 	 .\• ' ...... 

ShIID.Ro(Choudhuiy 
  

S lid  
29. 	Shd N.C. Sutradhar ____ ____  

3 	 S. Bhattachaj1 
Shd J.L. I3howmik  
Shri D. C. I3ania 	 _________ 
  
 
  

Sh N.K. Nandi  
IShriG.C.Paul  

ShriGThbah 
-. 	 AchaeT?T zea fl2i) -to 

INDANE.L 

Advocate. 

-do--.-..-. 
- --. -'.&--. 

-do- 

-do- 
-do- 

-do- 
-do- 

• 	- 	-do- 
-do- 

i., 	-do- 
:LJLL:°- 

OWDHURY 	, 

!i[e 

I1l.ii,i.iwii 

.1 



/ 

Smti. K.M. 

42, 

aowEi  
I 44. SM J.C. Das 

45. 
46 

-. 
 Shn S. Chakratjoft 

-.  
 Shri G. K.yan 

-.  ShtiD,KDE,b  
 -. 

• 	 53. Md. Mohibur Rahrnan  
 Shri L.S. Das 

-.  Sh  
 SM N.C. Kataki 

57, SMG.C, Mandal 
• 	 58. SM H.C. Kalta 

. 

-do- 
Cornmisslonèrate of 

Customs (P), Shillonc 
-do- 

-do-
-do-
-do-
ShIp 

-do-
• 	-do- 

-do- 

Cornrni;forierate of 
Cantral EXCDarh 

-do- 

-(10- 
-do- 

do- 
-(10- 

-do- 
-do-
-do-_________ 

-do- 
-do- 

-do- 

J'iis <li.poses olall the repr senatjon rtc ived in the gr1c, of Superintendents, 

'Fle officers at SI. Nc's. 3 5  4, 5,6, 17, 18, 2, 23 ,31, 46 ,47, 48, 49, 50,51,52, 53, 54, 55,57 ,58 & 59 
will not be entit1d T1/DA as Iiey have b':si Eran.'fex ed on the basis of their 

prcentatjo. No f'nthcr 1eprc;cntatjc ns Lvii] be nur1:jnd unless the officers joinitheir new plac("s of postings. 

ave Officers sou1cl be relieved 1aesi by 1.7 Juiie 2005. 

his issues with the 0.pprovaj of the Chkf(::omrnissioner, Central Excise & Customs, Shillong 
Z:, Shillong. 

C.No.I1(3) ,)TUj)2OO51 t 

Copy fonnrdcd br infoz-niat ion & ncce4 sary action to:- 

KARNAIL SI I) 
COMMISSIONER 

Dated  
Aj 

The Chief Commissioner, Customs & Central Exchc, Shi1Ioi, Zone, 'CRESCENS' Building, M.O. Road, 
Shiflong. 

2 The Comm lasioner, Customs (Preientive) , NE. , Shi1lon. 
1. The Commissioner, CcntrnL Excise, Dibrugvrh. 

'I 	The Commissioner (AppeaLs), Ceiitrai Exci e, <iuwaliati. 
:1. The Additional Comjnjssj,Drcr (P&V), Cent -al 1xciso, SilIonl'/l)inii.rh. 
i. The Additional Commissjor.er (Tech.), Ceriral ixcis Hqr.;. Office, Shillong. 
'1 Tho Additional Comjnissiorcr, Customs (Pieve Uive), 'NIR' , Shillong. 
It The Joint CoinmissLoner (A/E), Central lxc 	Hqrs. ()ffiec. hillong/The Joint Commissioner, Central 

Excise, Dibrugarh. 

9. The Deputy/ Ass istarit Crnmissic,uer, Cen:ral lxcie/storns, 	Division, liiflong/ 
tlibrigarh Comrnissiorieruc. Copy(s) meant foi the concmed officer(s) is/are enclosed. 

IC. The CAO, Ccntrul Ecise/Customs, Shilloni/l) brugarh Cornmisionerate, 
H. The ?AO, Customs 4 Ceritial Excbe, Shulk.sng. 	 • 
•t:. Acccuntsi &U/ConilcJeuiial U ch/CJU.Vj.c'jnnce Brancb, Central Excise Hq15. Office, Shillyng, J31- Shri/S*n . ,, 	7' • 	 • Superinicndcra for compliance. (4-Lz..  The 0 	ij Y 	- 	

eiidtts Aiociatjon, Customs & Centra' Excise, 
SIIiling/Dibn,garh. 

(3. Ouard File. 

Al 
COMMISSIONER 

LI 



Tht 
7/1 101/1" 1  1  

C.No-11(3)3IET/CPF-BLNI97-98/ j 3 
To, 

The Commissioner. 

Central Excise. 

Shillong. 

(Through Proper Channel) 

26 	ANNEXW'E. (... 

Dated 	0 g - 	- .Z.o 0.5 

Sir, 

Sub : Representation for review of the transfer of Sri J.Das superintendent (SI No- 15) 

Vide Estt.Order No7212005 dated 3rd  June 12005. 

With due deference and all humility, I submit that I have had the proud previlage to depose 

before your magnanimous prudence to review the transfer of this humble subordinate for the special 

grounds mentioned below: - 

That Sir, my only daughter , this year, has passed her class X Examination and she is set 

to vital phase of her academic carrier during the next two years on classes Xl -XII arid my absence 

at this stage of her carrier will have a disastrous effect on her studies This will aflect the family 

welfare adversely in a ii rover sable rnaririei 

That Sir, being the elder son of my octogenian mother, I have to take care of tier, when 

she is breathing her last due to old age ailments and other health problems .lt is impossible to shift 

her in my new place of posting as per advice of her physicians. 

That Sir, I am afraid the criterias for transfer of Superintendent as per guidelines 

envisaged vide your letter C No- 11(26) 20/ET/95138351 —405 dated 30-9-2003 are not applicable in 

my case at this stage as may be seen from the following facts. 

I have not completed even 3 years as Superintendent in Customs 

formation since my promotion as Superintendent in Sep. 2002. 

I have completed only a bit more than one year in the station of my 

present posting at Belonia CPF which is 120 Km. away from my home at 

Agartala. 

C) 	That Sir, mid year transfer in June has jeopardised the family welfare. 

Certified ,  true 

INOANEEL CHOWDHURY 

dvoca te, 



I 
". 7. 

Under the circumstances I would pray to your benevolence to consider my case in the most 

sympathetic manner and review my case considering the transfer guidelines and my family 
welfare. 

In this connection my opon paper submitted during Nov. / 2004 as asked for may 
kindly be referred to. (Copy Enclosed) 

And for this. act of kindness I shall remain ever grateful to you. 

Yours faithfully 

(JYOTJ  

C. P F. 
(8). Copy to:- Tripura  

The Chief Commissioner Customs & Central Excise Shillong Zone for favour of information 
and kind action please. 

The Commissioner of Customs, NER. Shillong for favour of information and kind necessary 
action please. 

/ 

II OTISR DAS) 



'1; 	2 	ANNEXURE_ 

To 
'Flic Commissioner of Central Excise, 
Shillong. 

Through proper channel 

Subject: - Representation of Sri J.Das, Superintendent, Belonia C.P.F. 
(tinder order of transfer to Dibrugarh Central Excise Commissionerale vide 
Order No. 72/2005 dated 3,d  June, 2005) for considering -retention at 
Agarlala Customs Division- submission of. 

Sir, 

Most respectfully I beg to submit the following representation for favour of your kind & 
sympathetic consideration. 

That Sir, I would like to draw your kind attention to niy representation dated 
08/06/2005 and subsequent your kind audience to the meeting with you on 13/06/05 
wherein I pleaded my case for review of my transfer as per ypur order no. 72/2005 
dated 03/06/2005 (enclosed and marked as Annexure-I). 

That Sir, I reiterate of plea in the following manner. 

I had been promoted to the grade of Superintendent Group- "B" on 23/09/2002 vide 
order no. 139/2002 dated- 23/09/2002(encloscd and marked as Annexure-Il). 

After being promoted I had been worked at Statistics Branch, Agartala fbr a kw (lays 
& then I had been placed at Divisional Statistics Branch, Agartala as Superintendent on 
1 1/12/2002 and later on vide AC"s Order No. 01/2004 dated- 01/03/2004, 1 had been transferred 
to l3elonia C.P.F. Unit, a place 120 kms. Away from my hometown Agartala (enclosed and 
marked as Anncxurc-III). 

That Sir, it is evident from the facts cited above that I have not completed even 
3(thrce) years in the grade of Superintendent in the Customs formation. Now as per present order 
72/2005, 1 have been relieved from Customs formation to the Central Excise formation in the 
Commissionerate of Dibrugarh, which is more than 1000 Kms. away from my hometown. I am 
afraid that the criterias for transfer of the Superintendent as per guidelines envisaged vidc your 
letter C.No. 1I(26)2OIET-I11195/38351-405 dated- 30/09/2003 was not adhered to in my 
casc(enclosed and marked as Annexure- IV &V). 

That Sir, when my option for transfer was asked for vide order no. ll(26)2O/ll'-
111/95/38351-405 dated-30/09/2003, I opted very specifically for my retention at Agartala 
Customs Division or at Central Excise Range, Agartala as my only daughter was at final stage of 
her School Education(enclosed and marked as Annexure- VI). 

(coutd to page 2 .............. ) 

I. 	
/r 

'- 	 - 

dyoca 	
Cij<)W0jjUjVY  
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(Page- 2) 

That Sir, the annual general transfer of 2005 has been ordered on 3TI  June, 2005 
which is mid year and has affected very adversely the Welfare of my Itniily, my only 
daughter has passed her class-X examination this year and she set to vital phase of her 
academic carrier during the next two'ears and my absence at this stage of her carrier 
will have a disastrous effect on her studies. In this connection, I had also submitted a 
representation on 2/1  I/2004(cncloscd arid marked as Anncxuter VII), 

'l'hai Sir, I have been rcalcscd to the Central Excise foriimtions Iliotigli I have not 
completed even 3(three) years in the grade of Superintendent, but there are oflicers 
who have been working in the Customs formations specially at Agartala l)ivision for 
more than I 0(tcn) years as Superintendent & they have been remained untouched so 
far as release to Central Excise is concerned. I am afraid, I am discriminated against. 

Under these circumstances, I would most fervently request your prudent to 
consider my representation and retain me at Agartala Customs Division & oblige 
thereby. 

Dated : - Agartala, the 20th  Junc,2005 
	

Yotn's Iitiihfiully 

c 
(.JYO7rS 
Superintendent 
Belonia C.P.F. 

Belonia: Tripura (S). 
(On Leave) 

Copyto: -  
I) The Chief Comiiiissioner, Customs and Central Excise, Sliillong Zone Ibi' inl'oiinalioti, 

please. 
The Commissioner of Customs Preventive, NER, Shillong for information, please. 
The Deputy Commissioner, Customs Division, Agartala for information, please. 

(JYOTISH DAS) 
Superintendent 

Belonia C.P.F. 
Bcloiiia: Tripura (S). 

(On Leave) 
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NOTES 

 
DATE 

	

:Prc;ent 	
}Jofl'ble fir. JUStice DW.ChOiUrY 
Viceiaj rr, 

lioflIble Mr. K..Shar 	Mener(A) 

By this aPpl,jcaLjo11 the applicant 

basically assailed the order of transfer and 

dated 15.12.2000 with the order 
1 30/20 	 No. 

• 	 I 	

00 	fir. 	
learned 	Sr. 'CoUI)cpl 

baicaiiy COflfifll)d hj 	
as tn 

traiisfer 

11.1 	 ;tlie nor1adI1ero,2c 	
of the guidelj,13 ct LIie 

: 	 and P03ting. fir. 	N.ChOJIIUrY 	Sr. 
Ilearned COunsel 5ubj ttpd that the PPllcnnt 'cJu 	

to some Pressing need applied to the 

authority for flodificatlon of the order of 

raflsfer and to that effect 
in fact :epresentat0 1  

2 	 to 1ie authority on 8.12.2000, 
0.12.2000 and also on 

22.1.2001 
PIr. Choudhtiry 

JGOflUI11tted that the authority Considered 

epresefltations some of his colleagues and by 

its order dated 16.1.2001 nOdifjei the :ranf 
rdpr fir. (loJ1ury 

ParLicul; retprre(j to • of the or  

Sc
odifjcit,1 .iti ref 	Of !(artj 

arker, Serjaj No. 2 who has been kept 
in Agar55 Range in excess of  strength1 	 the sanctjoflCd 

We have heard the learned counsel
,  for 

the appljca,1t and also Mr. B.C. Pathak, learned 
Addl. C.G.SC for • 

 the respondent fir. B.C. PaUi 	
cunjttd that guideJj,1 	

d does not per se 

I, 	

S was pointd 

	

cJuidelines 	 Confer ay right, hovpr 

adhered to 
have pot. as far as practicable 

nce it is sort of norm and those 

&ertijie t te true 

INSAN 	HOWDHURY 
Advocate, 



	

O.I. 38/2001 	
/ 

30.1.01 ere should not be flouted unless 
a good reasàn 

is shown. 

Cnsiderinj all the aspects of the 
matter we are of the view when theopplicant has 
subnitted representation the authority need to 
COn3icler it. Mr. Ch0r3ht.y -suLwittW that till 
date his rept. esentaj0rem..L11una t tented. 

In the circumstances We crect the 
respondents to 

:onsider and dipose of his 
representtjon IL not already done expedit.ou3l 
Preferably wit two weeks from the 

date of receipt of the cerl:ifjed co of thj order. ], • 

	

	
the meantime the respondents shall not give 
effect the ""PUT1 0d order of transfer dLd 15.12.2000 	till 	consideration 	of 	his repr esentation.  

The 8PPlicati .on i. disposed of. There 
shall1 however, no order as o costs. 

-.--,.-- 

p 

C 

2 	/L,4Lc4) 

Cc7ttfld to be truo Cu', 
nN f!M 	

1-1 

3est*n O41s 

kfl (;• 	tr* 

	

,cintral 	 TrIhur,i$ 
rrI15 

uwahi Bench, Guw. 
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